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World FOOd Programme 

°1159. Shrlmati Benolla Barkalakl: 
Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether it is a fact that the 
Committee of the World Food Pro-
gramme has approved a 1; million 
food programme for India; and 

(b) i1 80, the main projects under 
1he programme! 

The MlBIster of Food anAl A&Tical-
tare (8brl C. 8ubramaalam): (a) 
Yes. 

(b) A statement is placed on the 
Table of the Sabha. [P~ed in Lib-
"4fll. See No. LT- 4337/65]. 

Separate Ministry for Tourism 

°1160. Shrl Ram Barkh Yadav: 
Will the Minister of Transport be 
pleased to state: 

Ca) whether it is a tact that Gov-
ernment have been approached to 
create a separate independent Minis-
try for th~ promotion of Tourism in 
India; and 

(b) it so, the reaction of Govern-
ment thereto? 

The Deputy Mini!Jter in the Minis-
try of <:'ranspart (8bri Mohiuddln): 

(3) Yes Sir. A proposal was made 
in 1963 to the Ad Hoo Committee on 
Tourism that a separate Ministry tOl' 

Tourism may be set up. 

(b) This proposal was considered by 
the Ad Hoc Committee on TourilllJl 
but was not included in their recom-
mendations to Govenunent as it wa" 
not considered feasible. 

Advocates Act 

·1161. 8hri Raghunath Singh: Wil: 
the Minister of Law be pleased to 
.tate: 

(a) whether the Advocates Act ",r 
India is being extended to Jammu and 
Kashmir State on the recommendation 
of the Government of Ibat State; and 

(b) if so, from what date? 

The Minister of Law and Social 
Security (Shri A. K. Sell): (a) and 
Cb). The State Government of Jammu 
Bnd Kashmir have recommended the 
extension of the Advocates Act to 
Jammu and Kashmir State and the 
matter is under examination. 
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Pabllcatloa of Central aDd Sta&e " .. 

r Shrl Yashpal SlDrh: 
Shrl D. N. Tlwary: 

"1183. 1 ShrI Hem Raj: 
8hrl M. L. DwtvetU: 
Sh.ri S. C. s.-fa: 
Sh·l Vishwa Nath PaJM1eJ1 

Will the Minister of Law be pleas-
ed to Btate: 

(a) whether a conferenc. of Law 
Secretaries of the various States wu 
held to consider the .uestion of pub-
Iication of Central Acts in region.al 
languages and State Acts in Hindi; 

(b) if '0, the decision taken tbere-
at; and 

(0) the action being taken to im-
plement them? 




